FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF INTERNATIONAL PRINT-O-PAC LIMITED

Relevant Particulars

1. | Name of corporate debtor International Print-O-Pac Limited
2. | Date of incorporation of corporate debtor 11.12.1981
3. | Authority under which corporate debtor is ROC, NCT of Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability U22219DL1981PLC012808

Identification No. of corporate debtor

5. | Address of the registered office and principal | A-19, Ground Floor, FIEE, Okhla Phase-II,

office (if any) of corporate debtor Okhla Industrial Estate, South Delhi-110020.
6. |Insolvency commencement date in respect of | 18.09.2026 (Order received by IRP on
corporate debtor 23.09.2026)
7. | Estimated date of closure of insolvency 17-03-2027
resolution process
8. | Name and registration number of the Rajesh Kumar Parakh
insolvency professional acting as interim IBBI/IPA-001/1P-P00272/2017-18/10516

resolution professional

9. | Address and e-mail of the interim resolution 5/51, Second Floor, WEA, Karol Bagh,

professional, as registered with the Board New Delhi-110005
parakh.rajesh@gmail.com
10. | Address and e-mail to be used for 608 6™ Floor New Delhi House, Barakhamba
correspondence with the interim resolution Road, New Delhi, Delhi-110001
professional cirp.intlprintopac@gmail.com
11. | Last date for submission of claims 02.10.2026

12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified to | NA
act as Authorised Representative of creditors in
a class (Three names for each class)

14. | (@) Relevant Forms and www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives Physical Address: Same as column 10
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the International Print-O-Pac Limited on 18.09.2026.
The creditors of International Print-O-Pac Limited, are hereby called upon to submit their claims
with proof on or before 02.10.2026 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors

may submit the claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties. Wau/?x\/

Date: New Delhi Name and Signature of Interir Resolution Professional
Place: 23.09.2026: Rajesh Kumar Parakh

.
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No. Applications | Total | Equity shares | Total | Shares allotted Equity shares | | Group” on Page No. 83 of the prospectus as follows:
evelyes e ol par BInoeE AR 5r. No. Category of shareholder (Il) Number of Locked in shares (XII)
1 10800 a0 94.74 g72.000 82.15 3,600 T4 324 000 ., No. (a) As a % of total
10800 - 0.00 - - 1,200 71:90 85,200 | shares held (b)
2 12000 1 1.06 | 12,000 | 114 4,800 1:1 4,800 {(A) | Tara Chand Kheria 22 14,500 19 68
3 13200 2 211 | 26.400 2.50 4,800 131 9,600 (B) \inay Kheria 20,10.250 17.87
4 19200 1 1.05 19,200 1.82 6,000 h g | 6,000 : (C) Santosh Devi Kheria 34.10 250 30.31
5 25200 1 1.05 25200 2.39 6,000 - L8 | 6,000 , (D) Sushma Kheria 24 82 2580 39 06
TOTAL 95 100.00 1,054,800 100.00 | 4358600 (E) |Varun Kheria 1.05,000 0.93
D) Allotment to Market Maker: The Basis of Allotment to Market Maker who have bid at Issue Price of 2 101/- per Equity Shares | (F) | Vinay Khena HUF 10,27,500 9.13
or above, was finalized in consultation with NSE. The category was subscribed by 1.00000 times i.e. for 230,400 Equity | (G) | Tara Chand Kheria HUF 250 Negligible
shares the total number of shares allotted in this category is 230,400 Equity Shares. The category wise details of the Basis Total 1,12,50,000 100.00%

of Allotment are as under;

Sr. | Number of shares| Numberof | % of | Total No.of | % of No. of Equity | Ratio Total
No applied for Applications | Total | Equity Shares | Total Shares Number
(Category Wise) Received applied in this allocated/ of shares
Category allotted per Allocated/
Applicant Allotted
1 230400 1 100.00 230,400 100.00 | 230,400 : i% 230,400
TOTAL 1 100.00 230,400 100.00 | 230,400

E. Allotment to QIBs (After Rejections)

Allotment to QIBs, who have Bid at the Issue Price of ¥ 101/- per Equity Share or above, has been done on a proportionate
basis in consultation with the NSE. This category has been subscribed to the extent of 1.04945 times of QIB Portion. The
category-wise details of the Basis of Allotment are as under:

Category FI'S/IBANK'S MF'S

IC'S

NBFC'S AlF FPC Others Total

QlB - . -

873,600 873,600

F. Allotment to Anchor Investors [(After Rejections)

* Includes spilled over of 43 200 Equity Shares from QIBMF Category.

The Company, in consultation with the BELM, have allocated 1,310,400 Equity Shares to 8 Anchor Investors at the Anchor
Investor Issue Price of T 101/- per Equity Share in accordance with the SEB| Reqgulations. This represents 60% of the QIB

Portion.
CATEGORY FISIBANKS MF'S IC'S NBFC'S AlF FPI VvC'S TOTAL
ANCHOR - - - 147,600 1,060,800 102,000 - 1,310,400

approval from NSE on September 23, 2026,

The Company on September 22, 2026 has taken on record the Basis of Allotment of Equity Shares approved by the
Designaled Stock Exchange. being NSE and has allotted the Equity Shares to various successiul Bidders. The Allotment
Advice-cum-Intimations and/ or nolices have been dispalched to the address of the investors as registered with the
depositories. Further, the instructions to the Self Certified Syndicate Banks for unblocking of funds, transfer to Public Issue
Account have been issued on September 22,2026 and payment to non-Syndicate brokers have been issued on September
22, 20286. In case the same is not received within ten days, investors may contact the Registrar to the Issue at the address
given below. The Equity Shares Allotted to the successful Allottees have been uploaded on September 23, 2026 for credit
into the respective beneficiary accounts subject to validation of the account details with the depositories concerned. The
Company has filed the Listing application with NSE on September 23, 2026, The Company has received listing and trading

NOTICE TO INVESTORS:

CORRIGENDUM TO THE PROSPECTUS DATED SEPTEMBER 21, 2026 (THE "CORRIGENDUM")

This corrigendum is with reference to the prospectus dated September 21, 2026 filled in relation to the |ssue. In this regard,
Investors are hereby informed that the following insertions have been made as under:

1. Column Xll of Row 1l of “Table | - Summary Statement holding of Equity Shares"” on Page No. B2 of the prospectus are

as follows:
ST, Category of shareholder (ll) Number of Locked in shares (XII)
No. No. (a) As a % of total
shares held (b)
{A) | Promoter & Promoter Group 1.12,50,000 100.00%
Total 1,12,50,000 100.00%

B C C FUBA INDIA LIMITED

CIN: L31395HP1985PLCDT 2209, Website © www bocfuba.com
Regd. Office: 4 KM Swarghat Road, Matagarh 174101,
Disit Sotan, Himachal Pradesh
Tel. No. : +91-011-40787223, Email id : delhi@bocfubacom

KIND ATTENTION: SHAREHOLDERS
Sub: Special Window for Transfer and Dematerialisation of Physical Securities
SEBI wide circular dated January 30, 2026 has decided io open a special window for
Transfer and Dematerialisation ("demat”) of physical securities which were
soldipurchased priorto &pril 01, 2019,
This special window shall be open for a pariod of oné year from February 05, 2026 to
February 04, 2027, The special window shall also be available for such fransfer requests
which wene submitied earfier and were rejectediretumedinot attended to due in deficency
in the dacuments/procession otherwise,
The sacurilies so transherrad shall be mandatonly credited o the ransferes only in demat
mode and shall be umder lock-in for s penod of one year from the date of registration of
transfer. Such securities shall not be fransfermedlien-maskedpledged during the said kock-
In priod,
For clanty with regard o applicabity of this window, below matrix may be referred o)

Execution Date |Lodged for transfer  |Original Security Eligible to lodge in
of Transfer Deed | before April 01, 20197|Certificate Available?| the current window?
Bafore April 01, |No (it is fresh Yeg o

2019 lodgement]

Before April 01, |Yes (H was rejscted!  |Yes o

015 refurned earlier)

Bedore April 01, |Yes Mo X

2019

Before April 01, |Mo Mo X

2019

The datails of RTA ane as under:
Mis MUFG Intime India Private Limited
Noble Haights, 15t Floar, Plot No. NH 2, LSC, C-1 Block, Near Savitrl Market,
Janakpuri, New Delhi 110058
Email ; investorhelpdeski@inmpme mufy.com Contact No. 011-42411000
Website : hitps /iin. mpms.mufg.com/
By order of Board
For B € C Fuba India Limited
Sdl-
Fankhuri Mathur
Company Secretary and Compliance Officer
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Note: All capitalised terms used and nol specifically defi ned herein shall have the same meaning as ascribed to them in

the Prospectus

INVESTORS PLEASE NOTE
The details of the allotment made will be hosted on the website of the Registrar to the Issue, KFin Technologies Limited

at www.kfintech.com

All future correspondence in this regard may kindly be addressed to the Registrar to the |ssue quoting full name of the First/
sole Bidder, Bid cum Application Form number, Bidder DP 1D, Client D, PAN, date of submission of Bid-cum-Application Form,
address of the Bidder, number of Equity Shares applied for, the name and address of the Designated Intermediary where the
Bid cum Application Form was submitted by the Bidder and a copy of the Acknowledgment Slip received from the Designated

Intermediary al the address given below:

A KFINTECH

LEEFERIEMCE "FANOFORNMATYIiDN
KFIN TECHNOLOGIES LIMITED

! Address: 301, The Centrium, 3™ Floor, 57,

Lal Bahadur Shastri Road, Mav Pada, Kurla (VWest),
Kurla, Mumbai - 400070, Maharashtra, India.
Telephone: +91 40 6716 2222

E-mail: kheriaipo@kfintech.com

Investor Grievance E-mail: ginward ris@kfintech.com
Website: www kfintech.com

! Contact Person: M Murali Krishna
i CIN: L72400MHZ2017PLC 444072

SEBI Registration No.: INRDOOOOQ0221

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the

Prospectus.

Date: Sepltember 23, 2026
Place: Ahmedabad, Gujarat

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE
EQUITY SHARES ON LISTING OR THE BUSINESS PROSPECTS OF KHERIA AUTOCOMP LIMITED.

KHERIA AUTOCOMP LIMITED has completad initial public offering of its Equity Shares and has filed the Prospecius with RoC,
SEB| and the Stock Exchanges on September 21, 2026. The Prospectus is available on the website of the Stock Exchange i.e.
MSE at www.nseindia.com, on the website of the Company at https:/fwww kheria.com/ and on the website of the BRLM, i.e. SMC
Capitals Limited at www.smccapitals.com. The Equily Shares have not been and will not be registered under the U.5. Securities
Act of 1933, as amended ("U.5. Securities Act”), or any state securities laws of the United States and, unless so registered,
may nol be offered or sold within the United Stales, except pursuant to an exemption from, or in a transaction not subject to, the
registration requirements of the U.S. Securities Act and applicable state securities laws. Accordingly, the Equity Shares were
i offered and sold only outside the United States in "offshore transactions” as defined in and in compliance with Regulation 5
. under the UU.S. Securities Act and the applicable laws of the jurisdiction where those offers and sales were made. There was be

no public offering of the Equity Shares in the United States.

On behalf of Board of Directors

For KHERIA AUTOCOMP LIMITED

sd/-

Nisarg Dineshkumar Shah

Company Secretary and Compliance Officer
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dindiaShelter INDIA SHELTER FINANCE CORPORATION LTD.

Hame Loaams Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.

Branch Office: ,143, 2nd Floor Main Road Facing (above Icici Bank), Civil Lines, Bareilly- 243001, 1st Floor, Scf 12 Main Market, Sector 14, Sonipat - 131001, 59,
D1/d2, Civil Line, Second Floor, Above Bata Showroom, Rudrapur- 263153, Shop No. S9, First Floor, Lajpat Nagar, Gt Road, Next To Pnb Bank, Panipat- 132103,
First Floor, Opp Gurudwara, Near Punjab National Bank, Chaiti Farm, Bazpur Road, Kashipur, Uttarakhand- 244713, 173, Nehru Nagar, First Floor, B.s.m. Chowk,

PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

Roorkee -247667

[under Rule 8(6) Of The Security Interest (Enforcement) Rules, 2002] Notice For Sale Of Inmovable Property/s
Mortgaged With India Shelter Finance Corporation (isfc) (secured Creditor) Under The Securitisation And
Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002

Notice is hereby given to the public in general and in particular to the borrower(s), co borrower/s and guarantor(s) or their legal heir/s
representatives that the below described immovable property/s mortgaged/charged to the Secured Creditor, the possession of
which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on 23-10-2026 (on “AS IS WHERE IS”, “AS
IS WHAT 1IS” and “WHAT EVER THERE IS” basis for recovery of outstanding dues from below mentioned Borrowers, Co-
Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is mentioned below. The sealed envelope containing
the EMD amount for participating in Public Auction shall be submitted to the Authorized Officer of ISFC on or before 22-10-2026 till
5 PM by EMD /Payment will be DD/ Cheque / RTGS/NEFT at Branch/Corporate Office. 143, 2nd Floor Main Road Facing (above Icici Bank),
Civil Lines, Bareilly- 243001, 1st Floor, Scf 12 Main Market, Sector 14, Sonipat- 131001, 59, D1/d2, Civil Line, Second Floor, Above Bata Showroom, Rudrapur-
263153, Shop No. S9, First Floor, Lajpat Nagar, Gt Road, Next To Pnb Bank, Panipat- 132103, First Floor, Opp Gurudwara, Near Punjab National Bank, Chaiti
Farm, Bazpur Road, Kashipur, Uttarakhand- 244713, 173, Nehru Nagar, First Floor, B.s.m. Chowk, Roorkee - 247667

Loan Account No. and Name of
Borrower(s)/ Co- Borrower(s)/

Date Of Type of Possession | Reserve Price,
Demand Notice (Under Constructive/| Earnest Money

Guarantor(s)/Legal Heir(s)/Legal Rep. Amount As On Date Physical)
Mr./ Mrs. Kelo W/o Mr Multan Singh, Mr./ 11-June-2026 Rs. 1576947/- Symbolic | Rs. 15,00,000/-
Mrs. Amit Kumar S/o Mr. Multan Singh, Mr./ | (Rupees Fifteen Lakh Seventy-Six Possession | Rs. 1,50,000/-

Mrs. Multan Singh S/o Mr Jagdish Singh, Thousand Nine Hundred And Forty-
LA11VLLONS000005131630/AP-10307719) |Seven Only)

Description Of Property: All Piece And Parcel Of One Residential Property of Property having land measuring 15.5 Marla Being
31/4570 Share out of 114 Kanal 05 Marla comprised in Khewat No. 392 Khatoni No0.523 Vide jamabandi for the year 2021-2022
Situated at Vill. Chochra Tehsil Assandh Distt. Karnal, Haryana - 132039 BOUNDARY:- EAST - 60'-0" :- House of Surajbhan, WEST -
63'-0" :- Street,NORTH - 68'-0" :- House of Karamchand S/o Hansraj, SOUTH - Street :- 68'-0"

MRS. NIRMALA W/0O CHAND VIR, MR. 11-Oct-2025 Rs. 973891.32/-
Naveen S/O CHANDBEER, MR. AMIT KUMAR |(Rupees Nine Lac Seventy Three
S/0 AMAR SINGH, Thousand Eight Hundred Ninety One
HL11SVLONS000005133989/AP-10308250) |and Thirty Two Paise)

Symbolic
Possession

Rs. 20,00,000/-
Rs. 2,00,000/-

Description Of Property: All Piece And Parcel Of Property Property ID No. 66¢1141u164 having land measuring 91 Sq. yds.
(With 500 Sq. Feet covered Area) i.e. 02 Biswa Being 1/34 Share out of 03 Bigha 08 Biswa comprised in Khewat No. 470 Khatoni
No.615 Khasra no. 482(3-8), Vide Jamabandi for the year 2016-2017 Situated at Sonipat Patti Jattan Abadi Indian Colony Within
M.C. Limit Area Sonipat Tehsil & Distt. Sonipat BOUNDARY:- East:- 26 Feet 06 Inch House of Gulab Singh & Bhim Singh West:- 26
Feet 06 Inch Street North:- 29 Feet 09 Inch Plot of Other Owner South:- 32 Feet Plot of Smt. Nirmala

MR./ MRS. RANI DEVI W/O DAVENDER, 10-10-2025 Rs. 1828027.30/-
MR./ MRS. DAVENDER S/0 PARKASH, MR./ |(Rupees Eighteen Lakh Twenty Eight
MRS. DAVENDER S/0O PARKASH C/0O, Thousand Twenty Seven and Thirty
LARHVLLONS000005123469/AP-10280765) | Paise)

Symbolic
Possession

Rs. 16,00,000/-
Rs. 1,60,000/-

Description Of Property: All Piece And Parcel Of Khewat no. 13 Min, Khatoni no. 14 Min, Khasra no. 304 (2-17), Measuring OK-
11.4M (344.85 Sq. Yards), Situated at Farman Khas, Tehsil Meham and District Rohtak as per Sale deed no. 63 dated 06.04.2023
BOUNDARY:- East- Property of Anil , West- Property of Manpal ,North- Road 33 Ft. ,South- Self Property

THURSDAY, SEPTEMBER 24, 2026

Reqd: ;- 8 Floor, Antriish Bhawan, 22 K.G. Marg, New Delhi-110001. Ph.: 011-23357471, 23357172, 23705414, Web.; www pnbhoesing com
Eraeeee L miteT Eranch Office : ¥st Floor, Plot Mo. 4/C-1/7, Avanti "-:ﬂg&'. Avas Vilkas Colony, DM, Road, Butandhshar-203001,UP

Branch Office : 13t Foor, Plot WF, Opposie LIC budding, Suhag Magar, Firezabad, Ukar Pardesh-#33101

Branch Office ; PNB Housing Finance Limaed Tera Tower, 151 Floor, Bhuteshwar Boad Mathura-2 18001, Utar Pradesh
HOTICE UNDER SECTION 13 (2} OF CHAFTER Il OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF

SECURITY INTEREST ACT 2002, READ WITH RULE 3(1} OF THE SECURITY INTEREST (ENFORCEMENT]) RULES, 2002 AMENDED AS ON DATE

W¥e, the PNE Housing Finance Lid. (heminafter refiermed to as "PNEHFL") had msued Demand nodice WNs 13(2] of Chagéer Il of the Secuntzation &
Reconstruction of Financial Assets and Enforcement of Security inferest Act, 2002 (hereinafter referred bo as the “Act”™) By our Bulandhshar
office Siteated at 15t Floor, Plot Mo, 4'C-107, Avanti Haa?r_. Aovas Vikas Colony. DUM. Road, Bulandhshar-203001,UP/'By our Firczebad office
Sttuated at 15t Floor, Piot 1UF, Opposite LIC bullding, Subag Nagar, Firozabad, Uttar Pardesh-283101/By our Mathura office Situated at PNE
Housing Finance Limited, Tera Tower, 15t Floor, Bhuteshwar Road Mathura-218001 Uttar Pradesh .The ssid Demand Nodoe was issusd fimough
purughonzed Officer, o you al bedow mentiorned ICo-Borowan'Guaranions dnce your account has bean classified as Mon-Pesforming Assels as
par the Resarve Bank of Indal Nafonal Housing Bank quiddines due fo nonpayment of nslalments’ infarast. The contents of the same are (ha defauits
comerested: by you in the payment of instaliments of principals, inferest, efe, The outstanding amount is mentionad below. Furher, with reasons, we
balieve hal vou are evading lhe servcs of Demand Nolice and hence 1his Publcation of Demand Nolbice which is also requined U's 132) of he said Acl.
Yol are hereby called upon to pay PRBHFL within a period of 60 Days of the date of publication of fiis demand nolice the sforesaid amaunt siong with
ig-to-date infarest and chargas, Tading which PNBHFL wil taki necassary action under ali or any of the provisens of Saction 13(4) of the said A,
sganst &l oramy ore or mare of the sacunad assels inchuding taking pessassion of the sacured assets of the bormowers and guarantars, Youwr kind
atention iz invited 1o provdisions of sub-Section {8) of Sechon ¥l of the of the Securitization and Reconstrection of Financial Assets and Endorcement of
Sacurity Interesl Act. 2002 whena undar vou can lenderpay e entire amount of culstandng dues topsther with all costs, chargas and expensas
incarmed by the: PNB HFL only il the date of publication of the nofice for sale of fhe secured assels by pubilic auction, by miting guotations, terder from
B:'h“ of by peivale reaty Plaase also note that i the enlire amaunt of cutslanding dues tagether wilh the cosls, chames and éxparses incurred by e

fad HFL 15 ot fendered before publication of notice for sele of the secored assets by public aection, hg.rim'i‘.g?ar:.lnlalims. fender from pubbc or by
FWEIE braaty, you may nof be entited b redeem the zecuned asselis) themafter. FURTHER you are prohibited Wis 13(13) of the sald Act from
rensferring esther by way of sale, laase or in any ofherway the aforesaid secured assets.

Name of Borrower/Co-Borrower m ﬁm]!

Loan
"‘m} Borrower: Mr/Ms. Manish Sirohi, Bhirwai Saidpur Butardshanr, Uittar [SS56 -
Pradesh, 245412, Indig, Bulandshahr, Uttar Fradash, india 2454 12/ Phase 2 (s Fart Cf Khet No-d86, |

Dateef]  Amount
585

HOU! | Mandan Magar Industral, State Makheray Ganj Kashipur Us Nagar, Udham toris} Siuated A Gaam 0th | R=, 26,46, TEE,00
RBUL [ Singh Magar, Uttarakhand, india, 2447137 Part Of Khet No-d66, Silualed At Mahmoocpur, Tehsd 2025 _{Rupees
0625 | Gram- Mahmoodpur, Tehsi And Distt - Hapur, Near- Hof Chowk, Mear-Hali| NA | And Disit- Hapur, o Twenby Siy
5763605 |Chowk, Ghazisbad Hapur Littar Pradash, India, 245101/Co-Borrewer: Mgar- Holi Chowk, Lakhs Forty Six
B.0O. Mr./Ms. Varsha, Bhinwati Bulandshahr, 245412, India, Bulandshahr, Uttar Mear- Holi Chowk Thausand
Bulandhshar| Pradesh, India, 2454120 Part OF Khat No-466, Situatad At Gram- Ghaziabad, Hapur. Seven Hundred
Mahmoodpur, Tehsil And Distt - Hapur, Maar- Holi Chowk, Naar- Hoi Chowk, Utter Pradesh, india, Eighty Eighl

Ghaziabat, Hapur, Uttar Pragesh, fndia, 245101 245101 Crdy)

HOW! Borrower: Mr./Ms. Nitesh Kumar, Bikan Kegar Finazabed, Frozabad, | MA Proparty Plod OTth | Rs.7,%1,983.00
RFZB/ |Uitar Pradesh, India, 283203 Kakrau Kothi Mear- Shrenath Gardan Admeasining 952 5q | Sep {Rupeas
aT5 Hsfabad Bypass R Firozabad, Utar Pradesh, Ingia, 2832031 Property Piot Ft Or 8940 5q Mirs | 2026 Savan Lakhs
6218805 |Admeasunng 962 Sq F1 Or 8940 59 Mirs Part Of Khasra No2SE And 253 Part Of Khasre No252 | e
B.O.: I".‘Iauxaﬁqulafpu' Tafsil And District Firozabad Uttar Pradesh 283203, Uttar And 253 N . Ninety i
Firazabad |Pradesh’ Co-Borrower: Mr/Ms. Sunita Devi, Bivari Magar Frozabad Mauzadsulatpur Tehsil Thaousand Nine
india, Firozabad; Uttar Pradesh, Inda, 283203 Ilirnpem- PlotAdmeasuring And District Firozabad | {Hundrad Eighty
862 Sq Ft Or 3940 Sq Mirs Part OF Khasra No252 And 253 Mauzadeulatpur Littar Pradesh 283203, | Three Only)
Tehsil And District firozabad Uttar Pradesh 283203, Ustar Pradesh, Littar Pradesh ; J

MR./ MRS. SEEMA DEVI W/O SUNIL 13.04.2026 Rs. 2002987/- (Rupees
KUMAR, MR./ MRS. SUNIL KUMAR S/O Mr. |[Twenty Lakh Two Thousand Nine
RAGHUVIR SINGH, SUNIL ENTERPRISES Hundred Eighty Seven Only)

C/0 MR./ MRS. SUNIL KUMAR,
LAHSVLLONS000005089379/AP-10214688)

Symbolic
Possession

Rs. 18,00,000/-
Rs. 1,80,000/-

Description Of Property: All Piece And Parcel Of Khasra No. 136//1/2/1, Khatauni No. 577, Khewat No.540, Area 16 Marla (500
Sq. Yards) Waka Village Madlauda , Sub-Tehsil Madlauda and District, Panipat, Haryana-132113 BOUNDARY:- East-Sukramal
shop, West-Karambir shop,North-Assand road 80ft,South-Street Gali 16ft

MR./ MRS. SONAL W/O MR. ARUN KUMAR, (12.01.2026 Rs. 504135/- (Rupees
MR./ MRS. ARUN KUMAR S/0 VINOD Five Lakh Four Thousand One
KUMAR, TEJAS IT SOLUTIONS C/0O MR. Hundred Thirty Five Only)

ARUN KUMAR S/0 VINOD KUMAR

Symbolic
Possession

Rs. 6,80,000/-
Rs. 68,000/-

NHL  |Borrower. Mr./Ms. Mohan Singh, Thokk Madmya Paingacn, Paigaon Ultar | NA& Plol On Part OF : OTth |Rs.8,79,825.05

RMAT! |Pradesh Up, Indd140, Mathura, Ustar Pradesh, India; 28 1401 Thokk Madaya, ,, ' g
0524/ |Paigeon Chhata, Mathura Uttar Pradesh, Mathura. Utlar Pradesh, hda, Khiagra No.245M) Sep | (Rupess Eight
sog47es | 281400 Piot On Part OF Khasra No 245Mi, Siated Al Mauza Pagaon, Tehsil Sitvated Al Mauza Lakhs Seventy
B.O. Chnata DisH, Mesthura, Malbura, Utar Pradesh inda, 2814011 Co-Borrower: Peagaon, Tahsil, hin
PE Mr/Ms, Rekha Rekha, FPaxgaon Teh Chhal Distt Mathurs Kosi Kalan Chihala Deett Thaligard
Mathura | Malhuea, Utlar Pradesh, India, 281401/ Thokk achys, Paigaon Crhata M \athy LJES
Mathura Utlar Pragash, Mathura, Uttar Pragash, India, 2494077 PlotOn Part alnura, Washura, Eight Huredred

Uttar Pradesh, Indig,
281401

Of Khasra No245Mi, Stuated Al Mauza Pagaon, Tehsi. Chnata Distt
Mathura, Mathurz, Uttar Pradesh, India, 281407 Guarartor-Mr/Ms, Natvar
Singh. Thokk Madrnyva Paingaon, Paigaon Ui Pradesh, 261401Pki On
Pt OF Khasra Mo 20501, Silusied Af Mauza Peigean, Tehsi, Chhata Distt,
Malhura, Mathyra, Utler Pradesh, Indsa, 281401

PLACE : Dalhi | DATE : 24.09.2026

Tiwenty Five
And Five
Paisa Onky)

S0/ AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITH

Description Of Property: All Piece And Parcel Of House of Khasra No.125 Min, area measuring 41.80 sq MTR, Vill.- Jasoli Mustqil,
Chungi Maruf Katghar Pargna/tehsil /District Bareilly Uttar Pradesh BOUNDARY:- EAST:- Road 6 feet WEST:- Land of Railway
NORTH:- House of Maya Gangwar SOUTH:- House of Chandan

All Legal heir of Mr./ Mrs. Vidhya w/o Mr. 12.01.2026 Rs. 993059/- (Rupees
Sohan Lal , Mr./ Mrs. Chandan Kumar s/o Nine Lakh Ninety Three Thousand
Mr. Sohan Lal, Mr./ Mrs. Vijay s/o Mr. Sohan |Fifty Nine Only)

Lal , Mr./ Mrs. Subhash s/o Mr. Sohan Lal,
LA11CLLONS000005067063 &
HL11CHLONS000005064033 / AP-
10155101 & AP-10151598)

Symbolic
Possession

Rs. 10,00,000/-
Rs. 1,00,000/-

Description Of Property: All Piece And Parcel Of House Built On Plot Part Of Khasra No-9, Area 125.41 Sq. Meters, Situated At
Gramsanoua, Pargana,tehsil & District- Bareilly, Uttar Pradesh Uttar Pradesh 243502 Boundary:- East-12 Ft Wide Road,west- Plot
Of Other,north-plot Of Bhpendra Sharma,south-house Of Kuwar Wati

Symbolic
Possession

Rs. 22,00,000/-
Rs. 2,00,000/-

Mrs. Malkeet Kaur W/o Mahendra Singh, Mr.|11-May-2026 Rs. 1821219/-
Mahendra Singh S/o Makkhan Singh , Mrs. |(Rupees Eighteen Lakh Twenty One
Malkeet Kaur W/o Mahendra Singh, Thousand Two Hundred Nineteen
LA26CLLONS000005058924 & Only)
LA26CLLONS000005077962/AP-10140002
& AP-10191319)

Description Of Property: All Piece And Parcel Of Part of Khasra No. 486 Mi. & 499 Mi,Area Admeasuring -78.59 Sq Mtrs, at
Village Sithora Pargana, Tehsil & Distt. Bareilly Uttar Pradesh 243001 BOUNDARY:- EAST - East-Road 12ft wide , West- Land
Mahesh Chandra, North - Land Of Anil, south- House Of Omvati

MR./ MRS. PAWAN KUMAR VERMA S/0O 11-June-2026 Rs. 1821219/-
SONPAL SINGH, MR./ MRS. RAJ KUMARI  |(Rupees Eighteen Lakh Twenty One
W/0O SONPAL SINGH, MRS. PAWAN KUMAR |Thousand Two Hundred Nineteen
VERMA C/0 PROTONIC RO SYSTEMS Only)
HL11SVLONS000005120939/AP-10278277)

Symbolic
Possession

Rs. 15,00,000/-
Rs. 1,50,000/-

Description Of Property: All Piece And Parcel Of One Residential Property Of Part Of Khet No 319 And 321, Area 50.16 Sqg. Mtr,
Wake Sanaiyya Dhan Singh, Pargana And Distt Bareilly Uttar Pradesh. Admeasuring Boundary:- East — House Of Chhote Lal,west —
House Of Munna Lal, North - Rasta 18 Ft Wide, South - Rasta 15 Ft Wide

MR./ MRS. Santosh , MR./ MRS. Bhupender |11-Feb-2026 Rs. 490951/~ (Rupees
Singh HL11CHLONS000005003929/AP- Four Lakh Ninety Thousand Nine
0891605) Hundred Fifty One Only)

Symbolic
Possession

Rs. 16,50,000/-
Rs. 1,65,000/-

Description Of Property: All Piece And Parcel Of House In Khewat No 196 Khata No 261 271857 Min 2 14 2002 3 4 2003 4 4
2004Sonipat Haryana 131001 BOUNDARY:- East-Vacant Plot - 17'6",West- Street - 17'6",North-House Of Poonam - 58',South-
Vacant Plot - 58

Mr./ Mrs. Sharda Rani W/o Mr. Mahavir
Singhmr./ Mrs. Mahavir Singh S/o Ram
Sawroop, Kataria Clinic
HLSNCHLONS000005065537/AP-10152318)

11.05.2026 Rs. 824127/- (Rupees
Eight Lakh Twenty Four Thousand
One Hundred Twenty Seven Only)

Symbolic
Possession

Rs.8,00,000/-
Rs. 80,000/-

OFFICE OF THE RECOVERY OFFICER-I
DEBTS RECOVERY TRIBUNAL-Ill, DELHI

E 4th FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, PATEL CHOWK, NEW DELHI-110001
R.C. No. 46/2025
PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 F
WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993.

PUNJAB NATIONAL BANK VS RAEBAREILLY ALLAHABAD HIGHWAY PRIVATE LT,

1. Punjab national Bank, Plot no. 4 Sector-10, Dwarka, New Delhi-110075.
Zonal Sastra Centre, 1stFloor, 7, Bhikaji Cama Place, New Delhi-110066.
BO: Extra Large Corporate Branch, Harsha Bhawan, E-Block, Connaught Place, New Delhi-110001.
Vs.
1.RAEBAREILLY ALLAHABAD HIGHWAY PRIVATE LIMITED
Regd. Off:A-618. Ground Floor, Khasra No. 618, Kanchan Kunj, Madanpur Khadar Extn-Il, Sarita Vihar, New Delhi-
Also at: 3-249, Ground Floor, Viram Khand, Gomti Nagar, Lucknow-226010.
Whereas you have failed to pay the sum of Rs.177,12,97,135.00 (Rupees One Hundred Seventy Seven Crores Twelve L
Seven Thousand One Hundred Thirty Five Only) as become due from you as per Recovery Certificate drawn in OAN
passed by the Presiding Officer, Debts Recovery Tribunal-Ill, Delhi along with interest @12% p.a. simple from the date of
0.A.,10/2024 as per certificate.
And whereas the undersigned has ordered the sale of property mentioned in the Schedule below in satisfaction of the said certi
Notice is hereby given that in absence of any order of postponement, the said property shall be sold on 02.11.2026 between
4.00 PM (with auto extension clause in case of bid in last 5 minutes before closing, if required) by Eauction through BAANK
Asset Auction Network) E-Auction portal, operated by PSB alliance private limited, website: https://baanknet.com,
support.baanknet@psballiance.com, M: +918291220220 having address M/s. PSB Alliance Pvt Ltd at Unit 1, 3rd F
Commercial Tower, Near Wadala Truck Terminal, Wadala, East Mumbai-400034.
Intending bidders shall have registered on the BAANKNET PORTAL well in advance, complete the digital KYC process §
formalities and obtain a user id and password.
In case of any query & inspection of the property, intending bidder may contact Mr. Ajeet Kumar, Chief Manage
M: 9382799573 at Punjab National Bank, SAMB at 4th Floor, 7, Bhikaji Cama Place, New Delhi-110066.
The sale will be of the property of the defendant above named as mentioned in the schedule below and the liabilities and claims attd
tothe said property, so far as they have been ascertained, are those specified in the schedule against each lot.
No officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire
attemptto acquire any interestin the property sold.
The sale shall be subject to the conditions prescribed in Second Schedule of the Income Tax Act, 1961 and the rules made there under
and to the further following conditions.
The particulars specified in the annexed schedule have been stated to the best of the information of the undersigned, but the undersigned
shall not be answerable for any error, mis-statement or omission in this proclamation.

Description Of Property: All Piece And Parcel Of land measuring 0K-1.5M,Property/land measuring 0K-1.5M, comprised in
Khewat No.294, Khata no. 320min., Killa No. 308/5(8-0), situated at Gudda, within M.C. Limits, Teh. Gohana & Distt.
Sonipat,Haryana BOUNDARY:- East- House of Mahener, West- Street,North- House of Kanta W/o Rajesh,South- Vacant Plot

Mr./ Mrs. Usha Devi W/o Vinod Kumar, Mr./ |11.05.2026 Rs. 1824322.26/- Rs.12,00,000/-
Mrs. Rahul Kumar Gupta S/o Vinod Kumar |(Rupees Eighteen Lakh Twenty Four Rs. 1,20,000/-
Gupta, Mr./ Mrs. Vinod Kumar S/o Shivhath |Thousand Three Hundred Twenty
Prasad, Mr. Rahul Kumar Gupta E/o Creative| Two and Twenty Six Paise)

Arc HL11SVLONS000005163397 &
LA11SVLONS000005165426/ AP-10370191
& AP-10371708)

Symbolic
Possession

1. The description of properties, Reserve Price and EMD are as under: _

S.No Property Particulars Reserve Price/EMD

1. ALL THAT piece or parcel of freehold non-agricultural land admeasuring 166.50 Sq. Mtrs. or thereabouts| Rs. 8,69,000.00/-
forming part of the said property known as Private Plot No. 31 admeasuring 166.50 Sq. Mtrs. or EMD :

thereabouts forming part of Survey Nos. 332A + 334A + 338A all of Mouje Zaap of Sudhagad Taluka,
District Raigad, | together with free independent ownership, use of internal approach road, open space,
and amenity plot in ‘the layout in common with other plot holders, together | with permanent right of way
and other rights in common on the internal approach road with equal responsibility for the preservation
and maintenance of the internal approach road land, bounded as follows: on or towards | the East by Plot
No. 32; on or towards the West by Plot No. 30; on or towards the South by Plot No. 34; on or towards the
North by Internal Road, together with all buildings, erections, godowns, permanently fastened fixtures
and fittings and constructions of every description which are standing, erected or attached or | shall atany
time hereafter during the continuance of the | security be erected and standing or attached thereon.

Rs. 86,900.00/-

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FORM NO. INC-26
[Pursuant to Rule 30 of the Companies (Incorporation)Rules, 2014]
Advertisement to be published in the newspaper for
change of Registered office of the Company from one state to another
BEFORE THE CENTRAL GOVERNMENT
(REGIONAL DIRECTORATE, MINISTRY OF CORPORATE AFFAIRS
NORTHERN REGION DIRECTORATE |, DELHI)
In the matter of sub-section (4) of Section 13 of Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies (Incorporation) Rules, 2014
AND

In the matter of RAMPUR INTERNATIONAL LIMITED (CIN : U52110DL1981PLC011784)
having its Registered Office at FF-46, Omaxe Square District Centre Jasola, South Delhi,
New Delhi-110025, India. ... Petitioner/Applicant Company

NOTICE is hereby given to the General Public that the Company proposes to make an application
to the Central Government under section 13 of the Companies Act, 2013 before the Regional
Directorate, Ministry of Corporate Affairs, Northern Region Directorate |, Delhi, seeking
confirmation for alteration of the Memorandum of Association of the Company in terms of
Special resolution passed at the Extra-ordinary General Meeting held on 12" September,
2026 to enable the Company to change its Registered Office from Delhi to the State of
Chhattisgarh. The proposed location of the Registered Office of the Company is considered
to be operationally more convenient and facilitates efficient management of compliance and
administrative activities.

Any person whose interest is likely to be affected by the proposed change of the Registered
Office of the Company may deliver either on the MCA-21 portal (www.mca.gov.in) by filing
investor complaint form or cause to be delivered or send by registered post of his/her objections
supported by an affidavit stating the nature of his/her interest and grounds of opposition to the
Regional Directorate, Delhi, Northern Region Directorate I, having its office at Ministry
of Corporate Affairs B-2 Wing, 2nd Floor, Pt. Deendayal Antyodaya Bhawan (Paryavaran
Bhawan), CGO Complex, Lodhi Road, New Delhi — 110003 within 14 (fourteen) days from the
date of publication of this notice with a copy to the applicant Company at its Registered Office
address as mentioned below:
RAMPUR INTERNATIONAL LIMITED, Regd. Office: FF-46, Omaxe Square District Centre
Jasola, South Delhi, New Delhi, Delhi, India, 110025, Email : rampurinternational@gmail.com
For RAMPUR INTERNATIONAL LIMITED
Sd/-
HARI POOJAN KAPIL
DIRECTOR, DIN : 00592799

Date : 24.09.2026
Place : New Delhi

A

FORM A
PUBLIC ANNOUNCEMENT
(Undler Regulstion B of the Irsalvency and Bankruptey Board of Inda (Insalveney Resalution
Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF INTERNATIONAL PRINT-O-PAC LIMITED

Relevant Particulars

1, | Mame of cosporate deblor intermational Print-0-Pac Limited

2._| Dade of incorporetian of corparats detlor
3, | Autharnity undar which corparale debior is
incorparated ( regisiened

e
' ROC, NCT of Delhi

4. | Corporale Menlity Ma, ! Lirebed Labiliy LR22Z19DLYSE1PLCO 2608
ierificatian No. of corporsts dablor .
5, | Address of the regstered office and princiosl | A-19%, Ground Floor, FIEE, Okhia Phase-|,

offica (i ary} af coeparate debrios | Okhla Indusirial Estate, South Deihi-110020,

8. | Insehlersy commencimiont date (n respact ol | 18.08.2026 {Order received by IRP on

| comporate debor_ | 23.09.2026)
7. | Esgimated date of diosure of insolvenoy 1T-03-2027
resciulian grocess |
8. | Marme and registation numbsar of B | Rajesh Kumar Parakh

inzobwancy prodassianal acling as intarm

i IEBNIPA-DNP-POOZT H2T-1B1 0518
resciution prafessional |

9, | Address and a-mal of the inkznm reselubion

5151, Second Floor, WEA, Karal Bagh,
professional, &8 regisiened wilh e B

| Wew Dethi=-110005
para h.rajeshEigmail com

| 608 £ Flooe New Dielhi House, Barakhamba
Road. Mew Dethi Dalhi-11 0604

10. | Address and a-maail bo be wsed for
coyTespandance with tha intenim rasolubon
profeasiona| elrp intlprintopaciomall.com

11, | Lasl dale lor subimession of dams 02.10.2026

12. | Classes of creditorz, d any, under dause (b of | K
sufi-zaclion (64} of section 21, ascertainad oy
the inferm resclutian prafessicnal

13, | Mames of Insahsency Professicrals Menfified 4 | KA
acl as Authorised Rapreseniatve of gradilors in
a tlass (Threa namas for each ciass)

14, | (2] Relevant Forms and
(b Deals of suthodzed epreseniaies
and dwslabhy 8

im.lhhl.gnu.ln'hmmrdnwnlnads
i Physical Address: Same a3 calumn 10

Matica is harebw gavan that tha Mational Coenpany Law Tribunal has ordered the commencamant of
8 corparate msolvency resalulion precess of the International Print-0-Pac Liméed an 18.00.2035.
The crediars of Imemationsl Print-0-Pac Limited. are hereby caled upon to submil thair daims
with prool on o bedore 02102006 1o the dierm resolilion prolessional &1 the address mentoned
agdmsl enliy Na, 10

The Fnancal creditors shall submi [hei dams weh proal by alectonic maares anly. A1 alkar cradilors
may submit tha claimes with prood in parsan, by past or by elecimnio means.

Submiszion of falsa or misteading proafs of claim shall attrect penalties.

Darbe; New Daelhl Harme and Signature of inerim Resolution Professional

Place: I3,09. 2026 Rajesh Kimar Parakh

Description Of Property: All Piece And Parcel Of Part Of Khasra No. 486 Mi. & 499 Mi Village Sithora Pargana, Tehsil & Distt.
Bareilly Uttar Pradesh 243001 Admeasring Area 7059 Sq Mtr Boundary:- East-road 12 Feet West- Land Of Mahesh Chandra, North-
land Of Anil South-house Of Omwati

Note: The above mentioned property will not be sold below reserve price.

B CC FUBA INDIA LIMITEL

E1085PLCI1 2209, Websita 2

Distl Salan, Himachal Pradesh
Tel. No. ; +91-011-45287223, Emall id : delhi@bocluba.com

KIND ATTENTION: SHAREHOLDERS
Sub: Special Window for Transfer and Dematenalisation of Physical Securities
SEBI vide circular dated January 30, 2026 has dacided 1o open a special window for
Transfer and Dematerialisation [“demat") of physical securities which were
soldipurchased priorto April 01, 2019,
Thiz special window shall be open for a penod of one year from February 05, 2026 to
February 04, 2027, The special window shall also be availabla for such transfer requests
which were submitted earlier and ware rejectedireturnadinot attended 1o duwe to deficiency
inthe docements/procesaior otherwise. .
The securities 50 transferred shall be mandatoly credited to the transteree only in demat
moda and shall be under lock-in for 2 period of one year from the date of regestration of
fransfer. Such secunbes shall not be transferediien-marked/pledged during the said locx-
i pherad,
For ciarily with regard to applicability of this window, below matra may be refarred lo:

Mrs. Manju Lata W/o Rakesh Kumar, Mr. 13.04.2026 Rs. 1218656/- (Rupees
Rakesh Kumar S/o Pyare Lal, Rakesh Kumar|Twelve Lakh Eighteen Thousand Six
Emp. Of State Bank Of India (HRMS Hundred Fifty-Six Only)
Department), HL26CHLONS000005036139
& LA26CLLONS000005036184/ AP-
10073673 & AP-10075455)

Symbolic
Possession

Rs.23,00,000/-
Rs. 2,30,000/-

Execution Date |Lodged for transfer | Original Security | Eligible fo lodge in
of Transfer Deed |before April 01, 20197 | Certificate AvailableT| the current window?

Bafora Apnl 01,  [MNa (i s fresh Yes J
2118 lodgement)

Description Of Property: All Piece And Parcel Of Aabadi No. 498min Ward No.6 Pargana Rudrapur Tehsil Kicha Janta Inter
College District Udham Singh Nagar Uttarakhand 263148 Boundary:- Eeast-4ft Gali And House Of Lajar , Sukhlal, West-house Of
Banjamin,north-house Of Naresh,south-9ft Road

Mr./ Mrs. Sonal W/o Mr. Arun Kumar,
Mr./ Mrs. Arun Kumar S/o Vinod Kumar Five Lakh Four Thousand One
HL11SVLONS000005123738/AP-10281190 |Hundred Thirty Five Only)

12.01.2026 Rs. 504135/- (Rupees Symbolic

Possession

Rs.6,80,000/-
Rs. 68,000/-

Description Of Property: All Piece And Parcel Of House of Khasra No.125 Min, area measuring 41.80 sq MTR, Vill.- Jasoli Mustqil,
Chungi Maruf Katghar Pargna/tehsil /District Bareilly Uttar Pradesh BOUNDARY:- EAST:- Road 6 feet WEST:- Land of Railway
NORTH:- House of Maya Gangwar SOUTH:- House of Chandan

MR./ MRS. REKHA W/0 BRAJESH KUMAR, |11-June-2026 Rs. 784169/- (Rupees
MR./ MRS. BRAJESH KUMAR S/0 SATYAPAL,|Seven Lakh Eighty Four Thousand
BRAJESH KUMAR C/0 MAA LAXMI TRADERS, One Hundred Sixty Nine Only)
HL11SVLONS000005122412/AP-10271250)

Symbolic
Possession

Rs.7,00,000/-
Rs. 70,000/-

SCHEDULE OF PROPERTY

Description of the property to be sold Revenue |Details of any| Claims if any,
ALL THAT piece or parcel of freehold non-agricultural land admeasuring| assessed |encumbrance | which have
166.50 Sq. Mtrs. or thereabouts forming part of the said property knownas| UPon the | to which been put
Private Plot No. 31 admeasuring 166.50 Sq. Mtrs. or thereabouts forming| ProPerty or | property is | forward to the
part of Survey Nos. 332A + 334A + 338A all of Mouje Zaap of Sudhagad at?]y part liable. property, and

L . . . . ereof any other
Taluka, District Raigad, | together with free independent ownership, use of known
internal approach road, open space, and amenity plot in * the layout in particulars
common with other plot holders, together | with permanent right of way and bearing on its
other rights in common on the internal approach road with equal nature and
responsibility for the preservation and maintenance of the internal value.
approach road land, bounded as follows: on or towards | the East by Plot] Not Known Not Known Not Known

No. 32; on or towards the West by Plot No. 30; on or towards the South by
Plot No. 34; on or towards the North by Internal Road, together with all
buildings, erections, godowns, permanently fastened fixtures and fittings
and constructions of every description which are standing, erected or
attached or | shall at any time hereafter during the continuance of the |
security be erected and standing or attached thereon.

-‘ﬁ!x:.h dedails of RTA are a8 under

Description Of Property: All Piece And Parcel Of One Residential Property Of Part Of Khasra No 52 Min Gram Tatarpur, Pargana
Tehsil And Distt Bareilly, Uttar Pradesh. Admeasuring Area 41.80 Sq. Mtr Boundary:- East - Plot Of Smt Beena, West - Vacate Plot,
North - Rasta 11 Ft Wide, South - House Of Smt Asha

SHANO., SAEED, MOHARRAM ALL,
CHL100004176/AP-0753346)

09-Aug-2021 Rs. 641025.78/-
(Rupees Six Lac Forty one Thousand
Twenty Five and Seventy Eight Paise)

Symbolic
Possession

Rs.16,60,000/-
Rs. 1,66,000/-

Description Of Property: All That Piece And Parcel Of Property Bearing Khasra No. 525 Gram Dhandhera, Pargana Roorkee Near
Petrol Pump, Roorkee Haridwar Uttrakhand- 247667 Boundary:- North: N/a, South : N/a, East: N/a, West: N/a

Mr./ Mrs. Suman Devi W/o Satpal, Mr./ Mrs.|11-NOV-2025 Rs. 1017471/- (Rupees
Satpal S/o Amar Singh, Common Service Ten Lakh Seventeen Thousand Four
Centre C/o Satpal LASNVLLONS000005091 |Hundred Seventy One Only)
318/AP-10211174)

Symbolic
Possession

Rs.12,00,000/-
Rs. 1,20,000/-

Description Of Property: All Piece And Parcel Of Khewet No.-54/55 Khata No.-54 Killa No.-30//26/1(11-1) Area 80 Sq. Yard
Rakba 11 Kanal 1marle Ka 8/663 Bhag Rakba 2 2/3 Marla Situated In Garhi Ujale Khan Tehsil-Gohana District -Sonipat Haryana
BOUNDARY:- East: - House Of Balwan, West:-14.3 Feet, North:-House Of Ramkumar, South:-House Of Lakhmi

Mr./ Mrs. Vidya Devi W/o Krishan Kumar, 13-Apr-2026 Rs. 1017471 /- (Rupees
Mr./ Mrs. Krishan Kumar S/o Mr. Hawa Ten Lakh Seventeen Thousand Four
Singh, Krishna Tiles And Sanitary Hundred Seventy One Only)
LA11CLLONS000005038232/AP-10082023)

Symbolic
Possession

Rs.18,00,000/-
Rs. 1,80,000/-

Description Of Property: All All Piece And Parcel Of Bhoomi 328.77 Sq. Yards I.E. 275.072, Plot/House UID ID,No 595640NK4M
350RRR250A as private e.oi.rry ulo t'lo. 595640250 Lal Dora Vill. Garhi Chajju samalkha, Distt. Panipat HARYANA 132101
BOUNDARY:- East-street, West-House of Joginder,North-House of Partap,South-Street

Terms and conditions: 1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the
Branch/Corporate Office: Branch Office: 143, 2nd Floor Main Road Facing (above Icici Bank), Civil Lines, Bareilly- 243001, 1st
Floor, Scf 12 Main Market, Sector 14, Sonipat - 131001, 59, D1/d2, Civil Line, Second Floor, Above Bata Showroom, Rudrapur-
263153, Shop No. S9, First Floor, Lajpat Nagar, Gt Road, Next To Pnb Bank, Panipat- 132103, First Floor, Opp Gurudwara, Near
Punjab National Bank, Chaiti Farm, Bazpur Road, Kashipur, Uttarakhand- 244713, 173, Nehru Nagar, First Floor, B.s.m. Chowk,
Roorkee - 247667 between 10.00 a.m. to 5.00 p.m. on any working day. 2) The immovable property shall not be sold below the
Reserve Price. 3) All the bids/ tenders submitted for the purchase of the above property/s shall be accompanied by Earnest Money
as mentioned above. EMD amount favouring “India Shelter Finance Corporation Limited”. The EMD amount will be return to the
unsuccessful bidders after auction. 4) The highest bidder shall be declared as successful bidder provided always that he/she is
legally qualified to bid and provided further that the bid amount is not less than the reserve price. It shall be the discretion of the
Authorised Officer to decline/ acceptance of the highest bid when the price offered appears inadequate as to make it inadvisable to
do so. 5) The prospective bidders can inspect the property on 21-10-2026 between 11.00 A.M and 5.00 P.M with prior
appointment. 6) The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of the amount of
purchase money/ highest bid which would include EMD amount to the Authorised Officer within 24 Hrs. and in default of such
deposit, the property shall forthwith be put to fresh auction/ sale by private treaty. 7) In case the initial deposit is made as above, the
balance amount of the purchaser money payable shall be paid by the purchaser to the Authorised Officer on or before the 15th day
from the date of confirmation of the sale of the property, exclusive of such day or if the 15th day be a Sunday or other holiday, then on
the first office day after the 15th day. 8) In the event of default of any payment within the period mentioned above, the property shall
be put to fresh auction/ sale by private treaty. The deposit including EMD shall stand forfeited by India Shelter Finance Corporation
Ltd. and the defaulting purchaser shall lose all claims to the property. 9) The above sale shall be subject to the final approval of
ISFC, interested parties are requested to verify/confirm the statutory and other dues like Sales/Property tax, Electricity dues, and
society dues, from the respective departments / offices. The Company does not undertake any responsibility of payment of any
dues on the property. 10) TDS of 1%, if any, shall be payable by the highest bidder over the highest declared bid amount. The
payment needs to be deposited by the highest bidder in the PAN of the company and the copy of the challan shall be submitted to
the company.  11) Sale is strictly subject to the terms and conditions incorporated in this advertisement and into the prescribed
tender form. 12) The successful bidder/purchaser shall bear all stamp duty, registration fees, and incidental expenses for getting
sale certificate registered as applicable as per law. 13) The Authorised Officer has the absolute right to accept or reject the bid or
adjourn/ postpone / cancel the tender without assigning any reason thereof and also to modify any terms and conditions of this sale
without any prior notice. 14) Interested bidders may contact Mr. Sudhir Tomar at Mob. No. +91 98184 60101

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
auctioned and balance dues, if any, will be recovered with interest and cost from you.

Date: 24.09.2026 For India Shelter Finance Corporation Ltd Authorised officer.
Place: Delhi / NCR, Uttar Pradesh, Uttrakhand Mr. Sudhir Tomar at Mob. No. + 91 98184 60101

2. The amount by which the biddings are to be increased shall be Rs. 20,000/- (Rupees Twenty Thousand Only). In the event of any
dispute arising as to the amount of bid, or as to the bidder, the property shall at once be again put up to auction

3. The highest bidder shall be declared to be the successful bidder, subject to confirmation by the Recovery Officer. The Recovery Officer|
retains the discretion to decline confirmation of the highest bid where the price offered is, in the opinion of the Recovery Officer,
inadequate for the satisfaction of the amount due under the Recovery Certificate.

4. EMD shall be deposited through the BAANKNET portal as per the prescribed mode by 04:00 pm on 29.10.2026. BAANKNET portal, in
coordination with the CH bank shall forward a list of all the intending bidders alongwith the requisite details to the Recovery Officer for
necessary approval by 04:00 pm on 30.10.2026. In all matters pertaining to the conduct of the auction, the provisions of the Second
Schedule to the Income Tax Act, 1961 and the directions of the Recovery Officer shall prevail over the terms and conditions of the
BAANKNET portal. For operational details regarding registration, user ID, and bidding procedures, intending bidders may consult the
BAANKNET portal or contact the portal at the helpline numbers mentioned herein.

5. The copy of PAN card, Address proof and identity proof, E-mail ID, Mobile No. and declaration if they are bidding on their own behalf or
on behalf of their principals. Inthe latter case, they shall be required to deposit their authority, and in default their bids shall be rejected. In
case of the company copy of resolution passed by the board members of the company or any other document confirming representation
/attorney ‘of the company and the receipt/counter file of such deposit should reach to the said service provider or CH Bank by e-mail or|
otherwise by 04:00 pm on 29.10.2026 and hard copy shall be submitted before the Recovery Officer-l, DRT-III, Delhi.

6. On being knocked down, the successful bidder shall have to pay 25% of the sale proceeds, after adjustment of EMD already
deposited with the BAANKNET portal, by way of DD/pay order in favour Recovery Officer-l, DRT-II, Delhi to be deposited with
Recovery Officer-l, DRT-lII, Delhiin the sealed cover, by next day i.e. by 4:00 P.M.

7. The successful highest bidder shall deposit the balance 75% of final bid amount on or before 15th day from the date of sale of the
property. If the 15th day is Sunday or other Holiday, then on the first bank working day after the 15% day by prescribed mode as stated in
para 6 above. In addition to the above the successful highest bidder shall also deposit poundage fee with RECOVERY OFFICER-I,
DRT-Il @2% upto Rs. 1,000/-and @1% of the excess of said amount of Rs. 1,000/- through DD in favour of The Registrar, DRT-III, Delhi.
8. Property shall remain open for inspection by prospective bidders on 26.10.2026 from 11.00 a.m. to 4.00 p.m. The CH Bank is directed
to make the necessary arrangements for inspection and to ensure that its authorised officer is available at the property at the above time.
9. In case of default of payment within the prescribed period, the property shall be resold, after the issue of fresh proclamation of sale. The
deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit, be forfeited to the Government and the defaulting
successful highest bidder shall forfeit all claims to the property or to any part of the sum for which it may subsequently be sold. The
defaulting purchaser shall also be liable to make good any shortfall or difference between his final bid amount and the price for which the
property is subsequently sold.

10. The property is being sold on “AS IS WHERE IS BASIS AND AS IS WHAT IS BASIS".

11. The Recovery Officer retains the statutory power to accept or reject any bid, to decline to confirm the sale, or to postpone or cancel the
auction atany time, in exercise of the powers vested under the Second Schedule to the Income Tax Act, 1961. The exercise of this power
shall not be affected or limited by any action taken by the BAANKNET portal or the CH Bank in the conduct of the e-auction.

12. There is no detail of revenue/encumbrance or claim against the properties in the knowledge of undersigned at this stage. However,
prospective bidders are advised to make their own due diligence w.r.t dues of electricity/water/house tax bills or any other encumbrance
etc., intheirown interest, before deposit of EMD.

13. Every bidder shall declare whether bidding on his own behalf or on behalf of a principal, in the latter case the authority to bid shall be
deposited, in default of which the bid shall be rejected. Bidder shall upload a copy of the PAN card, address proof and identity proof, E-mail
id and mobile number; in the case of a company, a copy of the board resolution or other document confirming authority shall be furnished.
14. Unsuccessful bidder/s are directed to file an application along with identity proof in the Registry of DRT-III on or before the schedule
date of hearing of the RC for refund of their EMD which shall be refunded on the schedule/subsequent date of hearing of the
RC accordingly.

15. No sale shall take place on Sunday or any general or local holiday. Should the scheduled date be declared a holiday, the auction shall
be conducted on the next working day at the same time.

16. The sale is subject to confirmation by the Recovery Officer and shall not become absolute until after the expiry of 30 days from the date
of sale and confirmation by the Recovery Officer in terms of Rule 63 of the Second Schedule to the Income Tax Act, 1961.

17. CH Bank is directed to authenticate and check the veracity of details given herein, and to ensure that all requsite particulars and
disclosures are duly uploaded on the BAANKNET E-auction portal in co-ordination with the concerned officials of the portal.

18. No money received by the BAANKNET portal in the course of this auction process, whether on account of EMD or otherwise, shall be
returned to any bidder or any other person without the express written order of the Recovery Officer. The CH Bank is directed to
communicate this restriction to the concerned officials of BAANKNET and to ensure that the portal is configured accordingly, so that no
refund or return of any amountis processed at the portal level without prior authorization from the Recovery Officer.

Given under my hand and seal on this 15th September, 2026.
(RAHUL SINGLA)

Bafore Apal 01, |Yes (i was rejected!  |Yas J
2015 returned earlier)

Bafore Apal 01, |Yes Mo ¥
2014

Before Aprl 01, |No Mo ¥
20149

M/s MUFG Intime Indla Private Limited
Moble Heights, 1st Floor, Plot Mo, NH 2, LSC, C-1 Block, Near Savitri Market,
Janakpuri, New Delhi 110058
Email : investor.helpdeski@in.mpms.mufg.com Contact No. 011-49411000

Website : https.lin.mpms. mufg.com/

By order of Board

For B C C Fuba India Limited

Sdi-

Pankhuri Mathur

Company Secretary and Compliance Officer

sidbi
SMALL INDUSTRIES DEVELOPMENT BANK OF INDIA

15i Fioor, Atma Ham House:
Website

PHYSICAL POSSESSION NOTICE (for immovable property)

[See Rule-8{1) of the Security Interest (Enforcement) Rules, 2002]
Whereas The undersigned bemg the authorized officer of the Small Indusires
Development Bank of India (SIDBI), established wnder the Small Indusines
Development Bank of India Act, 1938 {30 of 1969} and having itz Head Office at
‘S10B1 Towar' 15, Ashok Marg, Lucknow 226007 and a branch office at SARB, 1st
floor, Alma Ram House, 1, Tolstoy Marg, New Delhi— 110001, under the Sacuritization
and Reconstruction of Financial Assats and Enforcament of Secunly Inlarest Act,
2002 (54 of 2002) (the Act) and in exercise of powers conferred under Seclion 13(12)
read with nube 3 of the Security Interest {Enforcement) Rules, 2002 issued a demand
notice dated March, 17, 2023 calling upon the borrower Mis Spring Udyog, and the
guarantors Smt. Manju Devi, Smt. Radhika Nagar, Smt. Preeti Magar, Smt. Rekha
Nagar, Smt. Neelam Nagar, Sh. Vishwas Nagar (Legal heir of Late Sh. Ram
Janam Nagar), Miss. Sheetal Nagar, Miss. Shagun Nagar and Master Saurabh
Magar (Legal heirfGranddaughter of Late Sh. Ram Janam Magar) 1o repay the
amount mentioned in the said notice being Rs. 52,38, 575/- (Rupees Fifty-Two Lakhs
Thirty-5ix Thousand Fiva hundrad sevanty-fiva Only) togather with interast as on
March 10, 2023, in 60 days from the date of receip! af the said natice,

The barrower and the quarantors having falled to repay the amount, nolice is hereby
given fo the bormower and the public in general that the wndersigned has taken
passession (Physical) of the property described hersin below in exercise of powess
conferrad on him under sub section (4) of Section 13 of the Act read with rule 8 of the
Securily Intares! (Enforcement) Rules, 2002 on this 22nd day of September 2026,
The borrower &nd guarantors in particular and the public In general is hereby
cautoned not to deal with the property and-any dealings with the property will be
subject to the charge of the Small industries Development Bank of India for an amount
Rs. 91,39, 898 (Rupees Ninety-One Lakh Thirty-Nine Thousand Eight Hundred
and Ninety-Eight) and mterest thereon,
The borrower’s attention iz invited to the prowvisions of sub-secton (8) of section 13 of
the Act, inrespectoftime avaitable, toredeem the secured assefs.

Description of the Immovable Property
Al those plece and parcel of immovable praperly bearing House No. 77-C, Type-MIG,
Sector-23, Housing Board Colony, Faridabad, Haryana admeasuring 202.50 Sq. Yds.
{under Free Hold Rights land underneath of the said propery] and bounded as under:
East. 30' wide road, West: House No, 22/MIG, North; House No, TEMIG, South: 30°
wide road
Together with all buildings and structures thereon and plant and machinery attached
to earth or permanently fastaned toanything attached to earth.

1, Tolstoy Marg, New Delhe-110001,
www.sidbi.in

[ / RECOVERY OFFICER-I, DRT-111, Delhi

@ .epaper.financiaiexpressw )

Diate: 22.09. 2026 Sdi- Authorised Officer
Place: Farldabad SMALL INDUSTRIES DEVELOPMENT BANK OF INDI&
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Rajesh Kumar Parakh
Highlight


